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Issue notice to show cause

Ceepta,

as to why the Contempt Petit-.i.-e
shall not be initiated.

List on 10/6/2002 for orders.

‘Z/\/>

Vice-Chairman

List on 28.6.2(5"32 ‘for orders,

Vice=Chairman
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- Commm ogled /L“//A

- Ronks Coumad), 9 LU
Aely. L

Q. P. No. 18/2002

 28.6,02

- yHeard Mr. A, Ahmad, learned -
founsel for the applicant and also

Nr.'ﬂ D ab Roy, learned Sr. C,G.S.C,

For the allegad contempners.

It has been stated at the Bar
by Nr. A +AHmad, learned cgunsel for
the applzcant that the order 12,2.2002
in Q. A. 28/2002 has been complied
uith .

- In the circumstances, the
contempt proceedlng stands dropped.
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| IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 8 éggéi :
ﬂ . ~ GUWAHATI EENCH AT BUNAHATI;-w@mx,_E ‘th
| 4

' CONTEMFT FETITION NO. [9 OF :-j?m:-z,,'(/)é

IN O. A. 28 OF 2002

i ' IN THE MATTER OF

g _ A pefitiﬁn 'undér' Section 1?V of
.ﬁ _ the Central ﬁdministrati?e
E. Tribunal Act, 1985 praying for
g punishment of the Contem-—
E' | v' rner/Respondent for non-con-
ﬁ _ o Ipliance of judgment and order

passed by the Hon'ble Tribu-

nal in 0.A. No. 28 of 2007 on
12072002 .

i; o o ' MQNDM

| IN THE MATTER OF

| - . . .
: i Sambhu Ram Mazumder. -

~fApplicant

‘ ~Versus-— ,
| , The Union of India & Ors.

~Respondents.

~AMD -

{ . IM THE MATTER OF

S

bl oMo
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Sri Sémbhu Ram Ma:zumder,
Fostal Assistant,
G.F.0., Guwahati,
PfD. Guwahati,
Pin- 781001.
-Applicant

. ~Petitioner.
-Versus-— :

11  Sri S.F. Singh,
Chief Fost Master General,
Qséam Circle, Buwahati,

F.0.- Buwahati, -

Pih“-781@@1.

23 Sri Som Kamai,

Senior Superintendent of Fost

Offices Guwahati Division,
Fost Office Buwahati, ‘.

Fin 781001.

8ri Atul Chandra.Das,:

Superintendant of Fostal Store
Depot, Fost Office Bamuni-

J

.maidam, Buwahati-21.-

~Respondents /

B R R T p—_——

Contemners.

\

The  Humble Fetition of the

above named Fetitioner:

MOST RESFECTFULLY SHEWETH:



113 - That your humble petitioner 5ad’ {iled
the Original Application No. 28 of 2002 before
the Hon'ble  Central ‘Adminiﬁtrative Tribunal,
Guwahati Eench, Buwahati‘for early completion of
Departmental ingquiry undere Rule 14 of the
Central Civil Services (Classification, Control
and Appeal) Rules 1969 against the applicant’s
case vide No. SD/Vig~1/?8—?? dated 25-10-20000
and also D%%icé Memo No. 8SD/Rule-14/2000-01
dated 29-11-2000 initiated by the Respondents.

21 . That the ﬁén’ble Central Administra-
tive Tribunal, Guwahati Bénch, Buwahati on 13-
mz—zmﬁﬁ heard ‘thé matter finally and the above
said Original Abhlication No. 28 of 2002 was
diépoﬁed by. the Hon'ble Tribunal. The Hon'ble
Tribunal was pleased to diredt the FRespon-—
dents/Contemners = to complete the ingquiry

proceeding within six weeks from 12-02-20032.

Annexure~A. is the phofocmp? of the
Judgment and Order  dated - 12-92-2002
passed by the Hon ' ble Central
Administrative Tribunai, Buwahati

Bench, Buwahati in 0.A. No. 28 of 2002.-

1 " That the Respondents/Contemners got the

said copy of the judgment from the petitioner

and also from the Hon'ble Tribunal’'s Registry.

But till today. the Respondents/Contemners does

not implemented the said judgment and no steps

“have been taken by the Respondents/Contemners

Yvyéllvs,éz5ub—ﬂ{ﬁUVV~“9A’§“‘;



for early completion of Departmental Inqmiry

against the petitioner. It is also worth to

mention here that the petitioner is gbing to be
retired on superannuation in month of August
2002, It is necessary for the taapohdent% to

complete the entire departmental proceeding

against the petitioner as early as possible

otherwise petitioner pensionary benefits will be

held up  and he will face acute financial

hardships. As such, your petitioner is compel led

te  filed this Contempt Fetition before this
Tribunal for seeking justice.

¢
'

47 That your petitioner begs to state that

Cin spite of clear cut ofder passed by the

Hon"ble Central Administrative Tribunal,

Buwahati Bench, Guwahati the  Respondents/

Contemners have not taken stapes for early
implementation of the above said order dated 12—
@2-2002 passed in 0.A. No. 28 of 20802. It

ARpears that the Respondents/Contemners

has
shown disrespect, disregard and disobedience to
this Hon ' ble Tribunal. The Respondents/

Contemners deliberately with a motive behind has
not complied“fhe Hon'ble Tribunal ‘s Judément and
Order dated 12-02-2002 passed in 0.6. No. 28 of
2@@2. As  such, the Respondents/ _Cmntamnefs

deserves punishment from this Hon'ble Tribunal.

It is a fit case where the Respondents/

Lontemners may be directed to appear before this

Hon'ble Tribunal to explain as to why- he has

shown disfespect to thie Hon ' ble Tribunal.
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=1 _ That +this petition is filed bona fide

to secure the ends of justice.

- In_ the premises, it is, most
Chumbly prayed that your Uqrdahips
may be pleased  to admiﬁ this
'petitimn and issue Contempt notice
to . the Rashmndents/ﬁonf&mners to
show caﬁse asz to why thevy ‘should
N : not  be puﬁiﬁhed under' Sactimn 17.

of the Central  Administrative
Tribunal Act, 1985 or pass such
any mther'ordér,mr orders "as thié
Hgn’ble Tribunal may deem fit and.'

proper.

Further, it is also prayed
that in  view - of the deliberate -
disfespéct and disobedience  to
thig an;bla Tribunal’'s order
dated 12-02-2002 passed in "0.A.
N, 28 of 2002 the Aespondents/
Contemners may be asked to apﬁaar
Jin pérﬁmn' before - this Hon'blel

. Tribunél to explain as to why he
should not be buniahed under the
contempt to court progeedings}

‘And for this act of kindness your petitioner as

in duty bmundﬂghall!evar pray.

o b Qo Maeat




- Respondents/Contemners are liable for

o

DRAFT CHARGE

The petitioner aggrievéd for non-—
compliance of Judgment and order dated 242
2002 passed by this Hon'ble Tribunal in 0.A. No.

28  of 2oz, The Contemners/Respondents has

_willfully and daliﬁeratély violated the Judgment

and Order dated 12-B2-2002. Accordingly, the

~contempt
of court proceedings and severe punishment
thereof as provided under the law. They may also
ha-'directed to appear in perémn and reply the
charges leveled against them before this Hon'ble

Tribunal.
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Affidavit
I, Sri 8ri Sambhu Ram Mazumder. Fostal
fAssistant G.F.0. Guwahati, F.0. Guwahati-1 aged

about 59 years do hereby solemnly affirm and say

as follows:

1)  That I am one of the applicant in 0.A. No.
»0 of 2002 and also the petitioner of the
instant petition and AS such I am

acquainted with the facts and circumstances

of the case

2 That the contents of this affidavit and

The statements made in paragraphs |\, 3, 4
—_— of the above petition are true to
my knawiedge and those made in paragraphs 2 —

— are being matters of records derived

there from I belief to be tmye and those made in

the rests are my humble submissions before this

Hon 'ble Tribunal.

I sign this affidavit on this the Qi day of Mo»y

2002 at Guwahati.

ntified bf\me: QEQfMAAQJQMf—éhlk\@éﬂﬁwf“Aé7k’—

D, <::7/’)-.$W@B Deponent. "

A te L%ﬁjv
. ' Solemnly affirmed before me by

the Deponent who is identified

by Mr. Adil Ahmed, Advocate.

My bhre iw/ Agbm (,ML
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BTSSR PEPE TR LT AT A [ 1242402 | Heard Mr,AA.Ahmed.leérnedfcaunsal

for the applicant and a&lso Mr. A.K.Choudh-

b T T e e - ' ury, learnsd Addl, CeG.S5.Ce for the

ras pondents.

. .By,this, application the appllCant
L 2 ~ has assalled: ths!continuanﬂe of the dOpar~
© tmental proceedxng initiated on 25. 10 2000
| pertaxnln to an event that took place in
f o e Nay,1998. 1t has been stated by the respo-

dentq “that "the procaedlng is almost~

complete and the dopartment is waiting For

the report of the &nquiry BPFicar. Mr. A,

Y .Choudnury, learned Addls C.G.5wCe for

f the rawpondunts atataa that thagfnduiry
LWas, completed ing tha laat month and tha .

: compeﬁant authorlty 1s eagerly expectxng A

the” anQUlry report. The compstentﬁauthor‘

S o ity shall act with all promptxtu@@ on' s
. o o A . - receipience of the report. ':ﬂ' PR
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_p'gf;'?e_““ MMN_M " order of the'.r Tribunal |
.,..»..',.‘m;_h_,..“.l- e s . e e —
2,2,02 | Considering 811 the aspects
' . of the mattar, we are.of the apinion

. that the enquiry procesding needs

to be concluded at the earliest.

. Since the pruceeding is almost

. complete, we direct thse respondents
to complete the exercise within .six
G wesks Ffrom today, Lf the applicant
.8 agQrieved by the decision of the
‘uthority he may approach the
}:ribunal if so advisede«y e Lo

i

|
o o

05 BELY S
VNagi1s2_rm T

, The application stands
‘| disposed of, No order as to costs.
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St/ VICE CHAIRMAN
Sd/ MEMBER (A)
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